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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I
(Brief summary of proceedings)

Tuesday, 01 December, 2015/ 10 Margshirsha, 1937 (Saka)

No. 22
2.01 P.M.
2.02 P.M.

2.36 P.M.

2.38 P.M.

2.41 P.M.

3.17 P.M.

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
Special Mention(Rule-280) :- The following Members raised matters
under Rule-280 with the permission of the Chair.

Sh. Jagdish Pradhan

Sh. Raju Dhingan

Sh. Rajender Pal Gautam

Sh. Naresh Balyan

Sh. Mahender Goel

Sh. Jarnail Singh (Rajouri Garden)

Sh. Vijender Garg

Sh. Vijender Gupta (Minister of Health intervened).
. Sh. S.K. Bagga

10. Sh. Kartar Singh Tanwar

The Chair stated that a Notice of Calling Attention under Rule-54 had been
received from Sh. Vijender Gupta, Leader of Opposition regarding situation
arising out of acute shortage of ventilators in the Government Hospitals.
He further stated that the said matter had already been raised by the Sh.
Vijender Gupta under Rule-280.
The Chair disallowed the notice.

Sh. Pankaj Pushkar sought to know about the fate of the Notice of breach
of privilege and contempt given by him under Rule-66.

The Chair stated that the aforesaid notice was under his consideration and
ruling will be given at an appropriate time.

Calling Attention (Rule-54) :

1. Sh. Gulab Singh called the attention of the House towards directions of
the South Delhi Municipal Corporation to its officers to not accompany
the MLAs’ for area visits.

The following Members also expressed their views:-

Sh. Naresh Balyan

Col. Devender Sehrawat

Sh. Somnath Bharti

Ms. Bhavna Gaur

Sh. Mahender Yadav

Sh. Kailash Gahlot

Sh. Kartar Singh Tanwar
9. Sh. Vijender Gupta

(Hon’ble Speaker also expressed his views on the aforesaid matter.)

Sh. Manish Sisodia, Dy. Chief Minister made a brief statement on the

issue raised by Sh. Gulab Singh.

CONOR W=

S S a i

2. Sh. Anil Kumar Bajpai called the attention of the House towards
installation of electricity meters.
The following Members also expressed their views :-
2. Sh. Akhilesh Pati Tripathi
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3. Sh. Ajay Dutt

4. Sh. Amanatullah Khan

5. Sh. Somnath Bharti
Sh. Satyendar Jain, Minister of Power made a brief statement on the
issue raised by Sh. Anil Kumar Bajpai.

3. Sh. Mahender Goel called the attention of the House towards rising
prices of pulses.

Sh. Vijender Gupta participated in the discussion.

(Hon’ble Speaker also expressed his views on the aforesaid matter.)

Sh. Imran Hussain, Minister of Food & Supplies made a brief statement

on the issue raised by Sh. Mahender Goel.

The Chair adjourned the House till 4.30 P.M. for Tea Break.

House reassembled.
Hon’ble Speaker in- Chair.
Further Discussion on the three Bills pertaining to the Department of
Education which were introduced by Sh. Manish Sisodia, Dy. Chief
Minister :-
The following Members participated in the debate :-

13. Sh. Jarnail Singh (Tilak Nagar)

14. Ms. Bhavna Gaur

15. Sh. Jagdish Pradhan

16. Sh. Vijender Garg

17. Sh. Madan Lal

18. Sh. Vijender Gupta

Sh. Arvind Kejriwal, Hon’ble Chief Minister spoke on the Bills.

The House agreed to extend the sitting by one hour.
Sh. Manish Sisodia, Hon’ble Dy. Chief Minister replied to the debate.

Sh. Vijender Gupta and Sh. Jagdish Pradhan, Members of BJP walked
out of the House in protest against the passing of aforesaid Bills.

The Chair asked Sh. Pankaj Pushkar to move the amendments given by
him wherein he had suggested that the three Bills under consideration now
be referred to the Select Committee.

Sh. Pankaj Pushkar made a brief statement and stated that he was not
moving the amendments.

Passing of Bills :

1. The “Delhi School (Verification of Accounts and Refund of Excess
Fee) Bill, 2015” (Bill No.09 of 2015) introduced on 20 November,
2015 by Sh. Manish Sisodia, Dy. Chief Minister was considered clause-
wise.

Sh. Manish Sisodia, Dy. Chief Minister moved that the “Delhi School
(Verification of Accounts and Refund of Excess Fee) Bill, 2015” (Bill
No.09 of 2015) introduced on 20 November, 2015 be passed.

The Motion was put to vote.

Sh. Saurabh Bhardwaj demanded division of votes on the Motion.

61 Members voted in favour of the Motion by standing up at their seats.
No Member voted against the Motion or abstained.

The Motion was adopted. The Bill was passed.



16. 6.29 PM. 2. The “Delhi School Education (Amendment) Bill, 2015” (Bill No.10 of
2015) introduced on 20 November, 2015 by Sh. Manish Sisodia, Dy.
Chief Minister was considered clause-wise.

Sh. Manish Sisodia, Dy. Chief Minister moved the following amendment
in clause-6 of the Bill :-

“In clause 6 of the Bill where new section 27A is sought to be inserted, the
words ‘except section 16A’ appearing in the second line after the words
‘provisions of this Act’ and before the words, ‘shall, on conviction’ be
deleted.”

The Motion was put to vote and adopted by voice vote.

Sh. Manish Sisodia, Dy. Chief Minister moved that the “Delhi School
Education (Amendment) Bill, 2015” (Bill No.10 of 2015) introduced
on 20 November, 2015 be passed.

The Motion was put to vote.

Sh. Satyendar Jain, Minister of Health demanded division of votes on
the Motion.

61 Members voted in favour of the Motion by standing up at their seats.
No Members voted against the Motion or abstained.

The Motion was adopted. The Bill was passed.

17. 6.37 P.M. 3. “The Right of Children to Free and Compulsory Education (Delhi
Amendment) Bill, 2015” (Bill No.15 of 2015) introduced on 27
November, 2015 by Sh. Manish Sisodia, Dy. Chief Minister was
considered clause-wise.
Sh. Manish Sisodia, Dy. Chief Minister moved that “The Right of
Children to Free and Compulsory Education (Delhi Amendment)
Bill, 2015” (Bill No.15 of 2015) introduced on 27 November, 2015 be
passed.
The Motion was put to vote.
Ms. Rakhi Birla demanded division of votes on the Motion.
61 Members voted in favour of the Motion by standing up at their seats.
No Members voted against the Motion or abstained.
The Motion was adopted. The Bill was passed.
18. 6.42 P.M. Presentation and Voting on the Supplementary Demands (2015-2016) :
Sh. Manish Sisodia, Dy. Chief Minister presented the first batch of
Supplementary Demands for the Financial Year 2015-2016.
The Supplementary Demands were considered Demand-wise and passed
by voice-vote.

19. 6.47 P.M. Appropriation (No.3) Bill, 2015:
Sh. Manish Sisodia, Dy. Chief Minister introduced the ‘Appropriation
(No.3) Bill, 2015’ (Bill No. 17 of 2015) with the leave of the House.
Dy. Chief Minister moved that the Bill be considered.
The Bill was considered clause-wise.
Dy. Chief Minister moved that the ‘Appropriation (No.3) Bill, 2015’ (Bill
No. 17 of 2015)’ be passed.
The Motion was put to vote and adopted by voice-vote.

20. 6.50 P.M. The Chair adjourned the House upto 2.00 PM on Wednesday, 02
December 2015.

Delhi Prasanna Kumar Suryadevara

01 December, 2015 Secretary
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